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Or.No

Counsel,

Medical Ccllege S+C+, Berhampur, for certain lapse
on his part, the Branch Post Master misappropriated
a sum of Rs.62,540/-. In the disciplinary proceedi rgs
initiated against the applicant an order of recov
of Rs.62,000 and some odd has been passed against
him. Against this order, the applicant preferred
appeal dated 26.2.2000 before Res.2. It is
submitted by the learned counsel for the petitioner
that even though as per D.G.(POst) instructions
the appeal should be disposed of within a pericd
of 30 days, the same has X® not been disposed of
while the recovery is continuing. In consideration
this Oziginal Application is disposed of
with a directi
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Seen the petition. Heard Shri P «K.Padhi,
learned counsel for the petitioner. After hearing
Shri Padhi and Shri A.K.Bose,

learned Sr .8tanding
cn whom a copy of the petition has been
served, we feel that this matter can be &% finally
disposed of at the admission stage itself,

The facts of this care are that when the
petiticner was working as Sub-Post Master of

n to the appellate authority(Res.2)
that in 2s@X case appeal dated 26.2.2000 preferred.
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of 30 days from the date of receipt of a copy
of this order., It is further directed that in
case the appeal is lying undisposed of with
"“Res.2, then the further recovery in pursuamce
of the order of punishment is stayed till the
date of digposal of the appeal.

Hand over copies of orders tc learned
counsel for both sides. J‘
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